
CONVICTS FROM HONG-KONG ACT 1847 

ACT No XI OF 1847 

(Rep., Act 8 of 1868) 

[7th August, 1847.] 

Passed by the Hon’ble the President of the Council of India in Council on the 7th 

of August 1847, with the assent of the Right Hon’ble the Governor General of 

India. 

An Act to authorize the reception of Convicts transported from Her Majesty’s 

Settlement of Hong Kong. 

IT Is hereby enacted, that it shall be lawful for the Governor General of India 

in Council, in his executive capacity to authorize the Governor of Price of Wales’ 

Island, Singapore and Malacca, to receive in the said Settlements, and the Resident 

Councillors of Prince of Wales’ Island, Singapore and Malacca, to receive in each 

of the said Settlements respectively, Convicts who have been duly sentenced to 

transportation by any competent Court in Her Majesty’s Settlement of Hong Kong, 

and that every such Convict when so received at any such place, shall be liable to 

all such and the same Laws, Rules and Regulations as are so shall be in force in 

any such place with respect to Convicts transported from any place within the 

Territories subject to the Government of the East India Company. 
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